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SHRI RIPUN BORA (Assam): Sir, [ also associate myself with the issue raised by
the hon. Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, thank you.

Closure of Rajiv Gandhi Institute of Information Technology
in Amethi, Uttar Pradesh
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ff Sgmmafa: Sl 21 5 wrsila g9l Now, Shri Rajeev Shukla has given notice.
He has to associate himself with it. ... (Interruptions)... Please. Shri Rajeev Shukla has

given notice. So he should associate. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, Shri Rajeev Shukla, please. ... (Interruptions)...
Time is over. ... (Interruptions)... Time is over. ... (Interruptions)... Shri Rajeev Shukla,
you can associate with it. ...(Interruptions)... Let him associate. ... (Interruptions)... I will

allow you.

SHRI K. RAHMAN KHAN (Karnataka): Sir, I associate myself with the i1ssue
raised by the hon. Member.

SHRI P BHATTACHARYA (West Bengal): Sir, 1 also associate myself with the

1ssue raised by the hon. Member.

SHRI RTPUN BORA (Assam): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI B.K. HARTPRASAD {Karnataka): Sir, I also associate myself with the 1ssue
raised by the hon. Member.

SHRI SANTIUSE KUJIUR (Assam): Sir, I also associate myself with the issue
raised by the hon. Member.
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MR. DEPUTY CHAIRMAN: All right.
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MR. DEPUTY CHAIRMAN: You have made your point, please sit down.
...(Interruptions)... Now, the Leader of the Opposition wants to speak. ... ({nferruptions)...

Give a notice.

THE MINISTER OF PARLIAMENTARY AFFAIRS, THE MINISTER OF
HOUSINGANDPOVERTY ALLEVIATION AND THEMINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKATAH NAIDU): Sir, if you are allowing
a discussion, ... (Interruptions)... Sit, what does a Zero Hour mention mean? How is it

mentioned? If four Members start speaking on it. ... (Interruptions)...
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THET FIS THAEE T21 51 FEa 21 The Chair also should bear with us, Sir You have
allowed three people to speak on the same issue.

ME. DEPUTY CHAIRMAMN: They had gven anotice,

SHEI M. VENEALAH HAIDT: T have no problem. Evenif somebody has given a
tintice, -- you ate aware of that rule and I am also aware of that nale - they will associate
themseves. [ have no problem because semiors like Glhilam Nabdjy, Rajeev 3hnklaji, and

Pram odji are concerned
ME. DEPUTY CHAIRMAN: Vou may say whatever you ward to say,

SHEI M VENEALAH HAIDU: What we are speaking here iz going to the people,
2o, the G overtm ent's response also should be allowed to 2o to the people.

ME. DEPUTY CHAIRMAN: Itis allowed

SHEI M. VEHEAIAH NAIDT: ¥Fou bear with me, Sir My point is, T agree with
the principle which has beenraised by Shii Glalam Makbi Azad and other fiiends. EER
=TT T2 BT ENeT| 9% I 39 4raT ° 7 Areet & 2 9 =g St g, 7
TH T2 219 FaT0 &, 9% A9 H H AN TE w99 TS 9% & 96 |
EIREARIF-] oo (PRI 0 We also discussed the issue the other day, Ewen the decision
was taken during the UPA Goverroment. If you want, wou can go through the files also

For that also, if we start accusing this Government about land acouisition, about the
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availability of land, etc., it is not good. It is a State issue. Even Ghulam Nabiji also just
now said that the land is not acquired. There are different views on different issues, but
anyhow, as senior Members have raised it, 1 will convey it to the concerned Ministers
and then, they will definitely look into this. But I can assure the House that there is no
question of taking revenge. Any Government which comes into power will have their
own schemes. That has been the practice. Shri Atal Bihari Vajpayee's name used to be
there in the National Highway. That has been removed. Then, in Valmiki Ambedkar
Yojana, Ambedkar's name has been removed subsequently. N. T. Rama Rao's name has
been removed from the airport. Who did this? Let us not try to score political points and
criticise each other. Facts have to be facts. As you raised now about the two
constituencies, Amethi and Rae Bareli, I will definitely tell the concerned Ministers.
They will examine it also and I will ask them to inform you what are the reasons and

what 1s the background of it. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Nothing more about that. Dr. Satyanarayana Jatiya.

Need for rehabilitation and provision of social security to Scheduled Castes

involved in sanitation work
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